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A - CENTRAL MDMINISTRATIVE TR IGUNAL

CALCUTTA BENCH

MR 128/97 & 79/97

Date of order ;  28,7.97
135 of 1997, i A I o197,

, , 24,7.917.
~ Present ¢ Hon'ble Mr.,Justice AKoChotterjee, Vice-Chy ]rman

Hon'ble Mr.M, S Mubherﬁpe, Aministrative xemb@r

/
1 -

' N. KRISHNAMOORTHI

VS
UNION OF INDIA & ORS,

o

r the zazlicant 3 Mr.Samir Ghosh,counsel,

'

For the respondents: Ms.K,Banerjee,counsel.
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Ld, couns el for the petitioner in OA.no,135 of 1997
states on 1nstructlons that his cllent does not press it. The

OA 135%97 is disposed of accordingly gar not pressed'

Thd MAno.129 of 1997 has been filed by one N;Krishnamoorthg
for adding himgelf as a party to the OA gs mentioned above, Since

the 0A,135/97 has been disposed the MA flled in comnectlon to that
None for
OA becomes infructuous. /Ehe petitioner of the MA deEy KRk also

appearsto-day. In such c1rcumstanCes, the MA 129/97 is disposed of,
Mﬂoﬂ/{ g /oy(w e

Further, it appears that MA no.79/97 has been filed by the
petitioner in the OK.no,135/97 for some interim order. As the said

OA has been disposed of, this MA has also become infructuous. The
&r N plovo w4'4944/4b4ﬁ74méM7 remn
" said Ma is also disposed of , treating the same as

s
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day‘s list,
yu :

Order passed this day be communicated to the petitioner

!

- of the MA129/97 by the Registry.

byﬁF*Jéva/ | | ‘ ﬁ4@7égyéﬂ7’

(M.S.Mukherjee) , (8.,K,Chatterjee)
Member(d) ——Vice=CHairman,
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